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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABD. 

O.A.NO.421 of 1994. 

Betwea 	 Dated: 29.12.1.995. 

1 B.Satyanarayuka. 

2. s.Prabhakaram. 

3. A.Rarna Rn. 

4. V.Appa Pa.. 
Applicants 

Ad 

The Chief post Master ce.neral, Andhra Circle, Ahids, Hyderabad 

The Pest Master General, vis&chapatnarn Region, Visakhapetnam. 
J. 

Vizianagaraffi District. 	 vizianagaram Division, 

4. The oepartrnental Prem,tian Cernittee cnstitute under Byenia 
cadre Review for Vizianagaraw Division rep. by its Director a 
p.sta]. services, Visakhapatnaa. 

5. R.Bhaskara Ras. 
6. K.-Subba Rae-I. 
7. S.sanyasaiah. 
9. B.RajesWara Rite. 

S.Satti Raju. 
p.V.R.Gupta. 
M. U&21 Maheswara Rae. 
K.subba Rae-Il. 
C'n. Ramu. 
I. Raa Krishna RaG. 
G.Surya;rayawa. 
A.Veera Raju. 
B.A(Riniraya!Ia. 
S.V.S.Raa Murthy. 	... 	Respondents 

c.uasel for the Appiicits 	Sri. P.Veera Reddy 

Counsel for the Respadents 	: Sri. N.V.aaghava Reddy, A4d1. 

I 

CORAM: 

H.a'bleMr. Justice V.Neeladri pa., vice Chairrnan H 

Hec'ble Mr. R.Rgarajan1  Adinisbrative Member. 

Centd : 



OR .421/94 

( As per Hon. Mr Justice U. Neeladri Rae, V.C. ) 

Heard Sri P. 'Jeera Reddy, learned counsel for the 

applicants Eand Sri N.U. Raghava Reddy, learned counsel 

for the respondents. 

This OR was filed praying for direction to the 

respondents to promote the applicants to HSC.II under 8CR 

Scheme with effect from 1-10-1991. 

BCR Scheme lays down that all the Postal Assistants 

from 1-10-1991 after they complete 26 years of service and 

if they are found suitable for promotion. All these four 

applicants completed 26 years of service on 1-10-1991. 

The DPC which met in December, 1991 for consideration for 

promotion to HSC.IIpn 1-10-1991 has not considered the 

cases of these four applicants on the ground that they aP _t1t? 

a- 
identified £0 t-ttb 	in Jarjapupeta Branch Office fraud 

case as can be seen from the record produced for the 

respondents today (returned after perusal) . 	- 
/tt ,cL1  

The 8CR Scheme further lays down thatconsideration 4z.n 
('a 

for promotion to HSG.II fzp those who completed 2.6 years of 
31 

service by 1st July and 1st January commenciii from 1-7-1992 

baxLet.Q-.bs-e-Q.nai.da.g.& It also stipulates that those who 

are not found fit for promotion at the time bt)considera-

-tion for earlier date have to be again considered as on 

19t July or 1st January till they are promoted/retired. 

The records which are produced today disclose that the 

case of these four applicants were considered for promotion 

to HSC.II with effect from 1-7-1992 by adopting sealed 

cover procedure. 
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Charge memo dated 17-7-1992 was issued as against 

the applicants 1 to 3 while chage memo dt.7-10-92 was 

issued to R-4. The inquiry in regard to Applicants 1-3 

wepp  over and some amount was ordered to be recovered from 

them by way of punishment. The inquiry in regard to fourth 

applicant is stated to be still pending. 

There is force in the contention for the applicants 
tr4\ 

that the DPC ka.d—na-t considerc- the caseof the applicants 

for promotionn 1-10-91 when chargememohwere not even 

issued to them for the said contention is on the basis of 

judgernent in Janakiraman vs.e4inion of mdii 

AIR 1991 	Sc .  2010 	). Further, we have to 
tjctj'.JLC CUWI [Cii' 

consideration for promotion as on 1-7-1992 is also not 

proper as the chargememo were issued later to 1-7-1992. 

Hence, this DA has to be disposed of by giving the 

following direction2: 

Review DPC has to be convened for consideration of 

the case of the applicants for promotion to HSG.II under 

6CR Schemepe-b4-isas on 1-10-1991 in accordance with 

law. 
4 	 L.. VtccQ...r4. 

If all or any one of them, w6a=Mat e4m4tt-ed for pro-
I- 

motionto HSG.II on 1-10-1991, the sealed coversrecommend-

ationAixte- ezto be opened1and they they have to proceed on 

such recommendations. 

As it is stated that the first applicant was promoted 

to HSG.II with effect from 1-7-93, his promotion has to 

be preponed to 1-10--1991/1-7-92 if he is going to be 

recommended for such promotion by Review DPC as on 1-10-91 
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as per sealed cover recommendation he has to be 

promoted with effect from 1-7--1992,,. 

iv) In case of promotion to HSG.II, the applicant-S 

will be entitled to monetary benefits from the date of 

promotion and1-a4-s-e 

8. 	The CA is ordered accordingly. No costs .1/ 

¼R. Re 	ajan 
	 (u. Neeladri Rao) 

Member (Admn.) 
	

Vice Chairman 

Dated :December 28, 95 
Dictated in Open Court 

B 
Deputy Registrar (J)cc 

To 	Sk 

The Chief Postmaster General, Andhra Circle, 
Abids, Hyderabad. 

The.Postmaster General, Visakhapatnam Regi, 
Visakhapatnam, - 

The Superintendent of Post Offices, 
Vizianagaram Division, Vizianagaram Dist. 
The Director of postal Services, 
partmental Promotion Committee Constitute 
under Byennial Cadre Review for Vizianagaram Division, 

Vizianagaram. 

One copy to Mr.P.Veera Reddy, AdvoCate, 10-1-18/16 
Shyamnagar, Hyderabad. 

One copy to 14r.N.V.Raghava LEddy, Addl.CGSC.CAT.Hyd. 
7i One copy toLibrary, CAT.Hyd. 	 - 
8. One spare copy. 

pvm. 
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ICOURT 

TEDBy H 	 CHECREDEY 

CO?AhED BY 	 APPROVED BY 

IN THE CENTRAL ADiNIsTRIvE TnI 

IffiERABAL BENCH AT HYRAEAD 

- 	 --- 
THE 1-ION' EtE MR- Trrom....IcE CHAIRMN 

AND 

THE KON1BLE MR.R.RANCpJjpJ 	MA) 

Dated;2j_tn1995 

°1 WMENT 

N . A/H. A/C . A. No. 

in 

O.A.No.. 

T.A.No. 	 (w.p.No. 

Admited and Interim directions 
issuec\. 

• 	 Miowek 

Disposed nf with .directjos 

Dismis+d as withdrawn. 

.• 	Smisqed for default-. 

H •• :Order4d/Reiected 
• 	H 	H 

H 	Oorr as to costs. 
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